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Qif the Registry,  DATE 	OHER OH THE TRIBUNAL 

	

29.9.0 	Present: Hon'bie Mr.D.N.Chowdhury 

V 	 Vice-Chairman.' 

There is no representation. List on 

2.11.00 for Admission. 

Vice-Chairnaj. 

• There is no representation on behalf 

of the parties. 

List on 4.12.2000 for admission. 

rt \  
Vice -hajrman 

Heard Mr A. Sharma, learned counsel for 

the applicant and Mr BJZ.Sharma,learned 

Railway standing counsel. 

Issue notice to show cause as to why 

this application shall not be admitted. 

Returnable by two 
V 
 weeks. 

List on 22.11.2000 for show cause and 

admission. In the meantime the respondents 

shall not make any further recovery from 

the salary of the applicant in pursuance 

of Annexure-X letter No.WB/GHY/C dated 

19.5 .20 00 issued by respondent No • 2. 

V :  

bu t 'r' 	
:t 

It. ;J ,  
8.  

(j  17 .VE .  

in 

.11.00 

pg 

vice_Chairman 



ro 

22. 12.00 

'V 	
O.A. 309/2000 	. 
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2.2.11.00 	Heard Mr C.K.Das,learried counse. 
for 'the applicant and Mr S.Sarma,1e-. 
ourise1 for the respondents. Mr Sam-

has prayed' for four weeks time to fi 
written statement. Prayer allowed. 

List on 22U2.2000 for order. 

vice..Chairn_ 

I 
Tnk - 	. 

Heard W.S. Sarma, learned 

counsel for the applicant. 
Application is admitted. Call ' 

for the records. Issue usual notices. 

The respondents may file written 
statement within four weeks. In the 
meantime, the - interim order dated 
8.11.2000 shallcor)tjnue. 

List on 25.1.2001 for written 
statement and furtheroorders. 

Vice-.Chairmnan 

7 .2.01 

A-- 	
.-. 

Four weeks further time is allowed to 

file written statement. List on 

14.3.2001 for written statement and 

further orders. Interim order dated 

8.11.2000 shall continue. 

: 9 'I - 

t r d 

14.3.01 

Member 	 Vice-Chairman 

On the prayer of Mr.S.arma lea 

counsel for the respondents 4 weeks 

time is granted for filing of writt 

statent. List on 2.5.01 for orders 
Interim order shall continue. fr C 

Mnber 
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the Registry Date 

8.6.2001 

mb 

18.7.0] 

L Order of the Tribu.na 

Pr. S.Sarma, learned counsel for the 

r.spondsnt, asked 4 weeks time to file written 

•tetan*nt. In the mean time interim erdsr 

dated 8.12001 will W'continue;K, (.A 

List on 18-7"2001 for order. 

Member 
rc 

a. 

 

On the prayer of Mr. 3.arna leaned 
counsel for the respondit a four weeks 
time is allowed for filing of writte 

statemt. List on 22.8.01 for orders. 

er  

= rd 

J% 
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tJL 

Mr. 	S.Sarrna, 	counsei 	for 

respondents seIçs time for fiiLng.. of-

written statement. Three weks time is 

allowed. Interim order dated 8.11.2000 

shall continue. 	I / 	I t 
\_ 

Member 

im 

22.8.01 I 
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= 
Written statnent has been fll. The 

applicant may .Ulerejoinder. if any. wIthin 

2weeks \ frQrn today 

L.Ist on 12/10/Oj for order. 

Vice-Chajzman 

Written z3tatønent has already been 

filed. Mr.a.Ozah, learned counsEl fappearing.. 

for the applicant prays for time for filing 

rejoinder. 

Prayer allowed. List the matter on f 
16.11.2001 for order. In the meanwhile the 

interim order dated 8.11.2000 will continue. 

Pember 

\ 
Wrrtten statement has been filed. 

List for hearing on .4.1 .2002. in the me.anwhi I 

the applicant may file rejoinder. if any. 
Interim order dated 8.11.2000 shall 

continue. 

Member 

List again on 1.2.2002 for hearing. 

Vice-Chairman 

Heard Mr. S,arra iearnedCOflplfl part 

The respondents 
I

are directed to produce the 

records. List on 13.2002 for hearing. 

Vice-Chairman 
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0 .A.No.309/2000 

Nes of the Regs 	Date 	Order of eTua1 

13.2.2002 	. 	The matter has been heard by the Hon'/ 

VjceChjrman on 1.22002. List the case b 

the S1ne Bench constituted by the Hon'ble fr 
Chairman on 1.3.02. 

.èmbe 
nkm 	

'7 

.3.2002 	 N ohe áppea.s for the appt to 

press the application. List again for 	ig on 

15.3.02. 

ce-Chairman 

nkm 

).3.2002 	
Heard the learned co'Se1 for the 

parties. Hearing conciud.  Judgment 

delivered in open court,  jpt inseparate 

sheets. The application id1sposed of.. No 

order as to costs. / 

I 

Vice-Chairman 
nkm 
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CENT RAL ADMINISTRATI\/ TRIBUNr 
GUWAHATI BENCH 

Original Appljcatj No 0  309 of 2000 

Date 	Decisjo 15.3.2002 
fl s ee•es.... 

sri Prafulla Chandra Saikia 	

Petitioner(s) 

Mr A. Sharma, Mr C.K. Das and 

Advocate for,  the 
Versus 	 Petitionsr(& 

The Union of India and others 

Mr J.L. Sarkar, Railway Counsel - - 
- 	 Adyocat for the 

Rcspondentt) 
THE HON'BLE MR JUSTICE D.N. CHOWDHURY, VICE-CHAIRMAN 

THE HNBLE 

1. 	
ether Reporters of localpaper 

judgment ? 	 s may be allowed to see the 

2 To 1e referred to the .Repofter or not ? 	
0 

Whether,their Lordship5 wish to see the fair 
cOpy of the J'dment ? 

Whether the Judgment is to be circulated to the other Benthes 

Judgment delivered by Hon'ble : Vice-Chairman 

ri 

I 



CENTRAL ADMINISTRATIVE TRIBUNAL 
GUWAHATI BENCH 

Original Application No.309 of 2000 

Date of decision: This the 15th day of March 2002 

The Hon'ble Mr Justice D.N. Chowdhury, Vice-Chairman 

Shri Prafulla Chandra Saikia, 
Presently residing at Bamunimaidan, 
Railway Colony Quarter No.326A, 
Guwahati 	 Applicant 

jir By Advocates Mr A. Sharma, Mr C.K. Das and 
Mr A. Ozah. 

- versus - 

The Union of India, through the 
General Manager, 
N.F. Railway, Guwahati. 
The A$sistant Personnel Officer, 
N.F. Railway, Lumding. 

The Divisional Personnel Officer, 
N.F. Railway, Lurnding. 
The Chairman, 
Railway Co-operative Consumers Stores Limited, 
New Guwahati. 
The Assistant Registrar of 
Co-operative Societies, 
Guwahati. 	 . 	 ......Respondents 

By Advocate Mr J.L. Sarkar, Railway Counsel 

2 R D E R (ORAL) 

CHOWDHURY. J. (V.C.) 

By order dated 19.5.2000 the respondents sought for 

recovery of a sum of35,148.8l from the applicant on the 

strength of the communication dated 21.9.1999 sen.t by the 

Assistant Registrar of Co-operative Societies, Guwahati, 

Assam. The respondents sought to recover the aforementioned 

amount in 34 instalments a the rate of Rs.1034/- per month 

rom May 2000 	onward$. 	The applicant 	assailed 	the 	said 

order of recovery on various grounds. 



: 2 : 

During the course of hearing Mr A. Ozah, learned 

counsel for the applicant stated that the respondents are 

demanding different sums at different stages. According to 

the learned counsel the applicant has deposited a sum of 

Rs.27,954/-. That apart, the respondents has by virtue of 

the communication dated 19.5.2000 realised a sum of 

• Rs.6000/- and odd. According to Mr Ozah the applicant has 

paid all the dues pertaining to the Co-operative Societies. 

Mr J.L. Sarkar, learned Railway Counsel, stated 

that the Railway is recovering the said amount only on 

behalf of the Co-operative Society. The Railways are only 

interested to realise the actual amount due. 

Upon hearing the learned counsel for the parties 

the following consent order is passed: 

The applicant shall submit a representation before 

the Assistant Personnel Officer, N.F. Railway, Lumding 

narrating the full facts alongwith copies of the money 

receipts on or before 5.4.2002. The Assistant Personnel 

Officer shall. fix a date convenient to all concerned for 

examination of the same and thereafter the authority shall 

determine the actual amount due to -the applicant and if the 

applicant is liable, to pay any amount that should be 

communicated to the applicant and thereafter the 

respondents shall be free to realise the same. If, in the 

event it is found that the applicant has paid more than 

what was due the respondents shall take steps to refund the 

excess amount to the applicant. The respondents shall take 

necessary steps to complete the exercise within 5.4.2002. 

The application is accordingly disposed of. No 

order as to costs. 

D. N. CHOWDHURY) 
VICE-CHAIRMAN 

n km 
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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL 

GUWAHATI BENCH. 

O.A. No.3? 	OF 20000 

Sri prafulla Chandra Saikia. .. Applicant. 

Vs 

The Union of India and four others. .. Respondents. 

I 	N 	D 	E 	X 

Sl, No
,- , - Priu!as._ 	

- - 	

- 

- 

-  ~Pagt No. - 

 AppliCation I to 15. 

 particulars of I.F.0. & 
VerificationS 15 

3., Annexure I 16 to 19 

4. Arinexure II 20 

5. Ann.exure III 21 to 23 

60 Annexure LV 24 to 25 

79 Annexure .V 26 

80 Annexure VI 27 

90 Annexure VII 28 

10. Annexure VIII 29 

11 • Annexure IX 30 

12. .Arinexure X 31 

Annexure XI 32 to 35 

10 Annexure XII 	- 36 

15, Arinexure XIII 37 to 38 

 - 

 
Filed by: 

( ADVflTE 
) 
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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL 

GUWAHATI BENCH 

O.A. No. 	Of 2000 

BETWEEN : 

Sri Prafulla Chandra Saikia, 

Son of Late Kaliman Saikia, 

presently residing at Bamun.imaidafl, 

Railway Colony Quatter No. 326A 

Guwahati-2 I 	
ppp].icant. 

-Vs- 

I. The Union of India, 

. Through the General Manager, 

N.F. Railway, Guwahati-21. 

Assistant Personnel Officer, 
/ 

N.F. Railway, Guwahati-1 

Divisional Personnel Officer, 

N.F. Railway, Lumding. 

The Chairman, 

Railway Co-operative Consumers Stores Limited, 

New Guwahati, Guwahati-21. 

The Assistant Registrar of Co-operative 

Societies, Guwahati. 	
Respondents. 

Contd •...29 
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1)ETAILS •tJF ALICATIO 

• 	: 	
- 	•'! 

I 
IGu. 

1. PARTICULARS OF THE RDR/LETi 	AGAThST VHICH 	(I 

THE APk)LICrIj_I3 1IkDE. 

this application is trade against a letter 1'Jo. WB/GHY/C 

dated 3.905.2000 issued by the office of the espondent No.2 

e. the Assistant Personrel Uftier, 1.-F. Railway, Guwahatii 

to the appliant stating that an amoint of fis. i034/ per 

nionth will be reovered from the appliant from iay 1 2000 in 

34 instalments. 

JURiSDICTION OF THE LTIBiAL. 

The applicant oe1ares that this appiition is well 

within the •jurisdition of thi 1on'bie Tribunal. 

LflII1 ATICN. 

tt 

That the applicant delares th.t this appli'ation is 

filed before this Hon'ble i'ribunal within the pre'ribed time. 

iirt'it as presribed in the J.dniinistative- r±bunal At, 1,95. 

14.. FACTS OF THE 	E 

L.i. That the apolicat isr a ritizen -of india and as su'h., 

he is entitled to all the rights, proet1ons and privileges 

as granted under the existing itules and Regulations as framed 

by the Respondents. 

4.2. 	That the appli'ant joined the i\.F. Railway in the year 

Contd. ...3. 



<H 

1976 as Trains clerk, and was posted at Guwah9tj. Thereafter, 

your applicant in the year 194 was promoted to Senior Lrains 

Clerk and was posted at New-Guwahati iVrchalling lard. In the 

year 1.984 your appliant was again promoted as a 1 -lead Station 

Clerk and was posted at NewGuwahati I#rc hailing Yard. It is 

pertinent to mention here in that although your applicant was 

posted at Guwahati, he was under the montrol and supervision 

of Lumd ing DivisIon unci er the Divisional Personnel Off ir er, 

Lumding, i.e. respondant No,  3. 

4.3. 	That the app1iant begs to state that the for better 

'onvenien'e and we3fare of the employees and their employees/ 

staffs working under theN.F. Railway, the Railway authority - 

setup a Cooperative Society in the name of Railway Coøope 

rative Consumers' Stores Limited at NewGuwahati and the said 

society is registered under the Registrar of Soieties being 

Registration No. c/24963a64.dated 5.8. 64. In the said. 

Society, your appli'taflt was appointed as a Treasurer from 

1.4.92 to 31.3.93 and again from 1.4.93 to 31.3.94. 

4.4 	That the appliarit 	begs to state that during his 

tenure i.e. the period from 1.4.92 to 31.3.93 as Treasurer 

of the So1ety, your appliant served the said 	ooperativc- 

Soiety with utmost sinmerety, honesty and for betterment 

of the GooperatiVe Society and due to his sinere efforts 

your app1iant was appreiated by other members of the said 

7-CoOperatiVe Society. After expire of earlier Vxxxx tenure 

as a treasurer, your petitioner was ag am 	entrusted with 

the rsponsibilitY of Treasurer in the 	said Soiety for 

the fjirther period from 1.4.93 to 31.3.94. L-i hai, 
- 

ench 
 ____________ 

4.5 	That your petitioner begs to state that although 

Contd ...'4.. 
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he was the Treasurer of the Society, the 	operative 

Store was runby.theSeretarY, freasurer and other members 

with the advire of Chairnian and the Board. 

4.6. 	That the .applicat begs to state that while 

working as a Treasuer in the t a ilway Oooperative tjohsumers ,  

Stores Ltd. for the tenure from 1.4.93 to 31.3.92+, some 

finanial irregularities were allegedly 	roppedup and as 

a result of whih the Chairman of the Railways cooperative 

Consumers' Stores Ltd. i.e. the respondent No. 1+ vide. letter 

No. RCCS/NLG/Charirn dated 30.4.94 placed your applicant, 

under suspension w.e.f. 2.5.94 as he being the treasurer,  of 

the So'icty. By the said letter, the respondent No. 4 

requested your appiiant to handover the harge of £reasurer 

to one Sri N.C.Ioro, Secretary of the said 3o'1ety. 

4.7. 	That the appliant begs to state that thereafter 

your appiiant was hargesheeted by the respondent Iso. +. 

Your appliaflt submitted his reply to the said harges on 

27.5.9k. 

4. . 	'That the j appii"ant begs to state that thereofter 

vade letter No. RCS/NLG/Chairmafl dated 1.6.91+, Issued by ,  

'. 
the Respondent No. 4, the suspension cder dated 30.4.9.4. 

'Gen tTa I Adri 	,:-- 
wa?voked w..f. 3.6.92+ and your applicant was asked to 

2 1 SEP 1(1 attenf the preliminary enquiry to xJax be held against the 

harg Is and to hand over harges inmiuding all as1/aouflt, 

htt ench 
- vo' rs to Sri N.C.Boro, Secretary of tne said oiety. As 

per the said d.jrertiofl of the espondent io. 1, your appliat 

handed over the -1varges of Treasurer and Other related 

dourrent to Sri N. C. Boro, Seretary of said CooperatiVe 

3riety. 
Contd ...5. 
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,49 9. 	That the apliant begs to stdte thrt t'ereafter 

the office bearers of the said Soiety made their own 

enquiries regarding finanmial irregularities of the So'±ety 

and "ame to a finding that your applirant is liable, to pay 

	

a sum of Es. 24.,13/- to 	operative Society against the 

below mentioned vou"hers. 

31. No. Vo u her No. 	.. Dat e 
	

Amo un't 

1644 	. 9.94. 	3,59a.00 

1576 	. 3893 
	

3,710.00 

_--- 3• 	. 1379 3..93 4458.00 
L'. 

41 1 	. 2668 7.9.93 2 1 670.00 

2 	S[PTh 5. 2391 3.12.93 3,252.00 

10. 	
. 270 24..95 3 1 200.00 

GWah8tt 
- - .-. -- 13. 3016 ' 	 10.2.94. 3,570.00 

24.,13.00 

It is pertinent t mentIon herein that the aforesaid amoit 

of Rs. 24 9 13/ 	was not ertified by either the Seretary or 

other offie heaters of the said So'iety and your appiirnt 

• 

	

was asked todeposit the said amount t the '0o-operative 

Society. 	In &iddition to the said amount of 	s. 24,13/ 	your 

appli"ant was also asked to deposit two fibs, of -missing 

vou hers amounting to us. 3, 61+7/r& and ts. 3, i00/ 	r espertivelye 

4.10. 	That the app1iant begs to state that although 

the app1iant is not liable to pay the said arount of 

Rs. 24. 1  i3/ to the so"iety and the amount was fixed arbitra-

rily to the prejudie of the ap4iant, in as muh as the 

same was fixed without affording any opportunity to defed, 

Contd ... 6. 
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your applicant made a payment of Es. 27,954./to the Serretary 

of the soeiety whi'h was duly reeived and aknowiedged by 

the 3eretry/Tresurer ,of the Soriety. 

pies of receipt of dues issued by the 

Serretary of the o'iety are, annexed hereto 

and marked as nnexureI series. 

-I 

1. ii. 	That the appliant begs to state that the respondent 

No.4 i.e. the Chairman of the 	operat1ive 6o1ety vide letter 

Nø. ESTD/1/9596 dated 14. .12.95, asked your applicant to 

deposite a sum of as. 25,575-28 to the soriety withth 7 days 

as the said amount is the final debit amount whih was found 

Tafter enquiries were onduted by the Advisory Board, RCCS/NGQ 

OerAdm r 	 . 	 s perthe guidan c e of Government audit from the Asstt. 

2 i-  SEP 7regist ar Gooperative Societies, Assain, Uuwahati. 
A 'opy,  of letter dated 14.12.95-is annexed 

Guwhattenoh. 	
. 	 hereto and marked as nnexureII. 

.4.12. 	That the appliant begs to state that your appliant 

re'eived a letter vide No. ESTD/1/9596, dated 2.96 issued 

by the 3eretary of the said Soiety asking your appliant 

to deposite a sum of Its. 51,917.76 being the debited as shown 

in the audited ba1ane sheet of 2.99495. The said amount as 

being audited by the Astt. Registrar of 	operative Societies, 

Assam, Guwahati, i.e. respondent No. 5. 

A ropy of letter dated 6.2.96 is annexed, 

hete-to and marked. as Annexure..III. 

4.13. 	That the appliant begs to state that the respondent 

- authorities asked the respondent No. 5 to make an enquiry into 

the irregularities of the øoperative Society anda'ording1y 

one Sri H. K. Gogol, the Senior. operative societies made an 

Contd ...7. 
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enquiry into the financial affairs of the societies as on. 

30.6.95 and submitted his report on 1.8.96. From thesaid 

report of the Senior Inspertor 	operative bocieties it 

appears that your app1iant had deposited a sum of Rs. 9, 207/a 

to Sri TT C.Boro, the Seretary of the Society on 15.5.95 but 

the said amount was not deposited by the Seretaryof the 

So'1ety. Further the said report, the Senior Inspector it 

appears that your petitioner is liable to pay a total amount, 

Of RS. 42,710.76 to the Soiety. 

A opy of the said enquiry report dated 

18..96 is annexed hereto and marked as. 

Annexure Iv.. 

4.14. 	That the applicant begts to state that thereafter 

he rereived Not±i"e No. CKGG.20/92..93 dated 10.7.96 from the 

respondent No.5 i.e. the Asstt. Registrar, 	operative 

Societies direting your appliant to deposit a sum of 

Rs 1,14,370.1 being the reoverable anunt of the said 

Cooperative Society as per the balance sheet for the year 

199596. By the said notie, your app1i'ant was diretd to 

-----deposie the same within 15 days from the date o'f receipt of 
1. 

1 Oetra dt 	 the letter without fail or else legal ation will be taken 

2 T SEF 	
gains your, petitioner. 

A opy of said notice dated 10.7.96 is 

jGuwahati 3tiCh 	 annexed hereto and marked as AnnexureV. 
- - 	 -S-- 

4.15. 	That the applicant states that the on 14.5.9 

• 	 he reeived a letter No. WB/GHY/C from the respondent No. 2 

i.e. the Asstt. Personnel Officer, Guwahati, asking your 

applicant to showause in writing as to why the soalled 

misappropriated amount of Rs.42,710.76 belonging to the Co.. 

operative Society should not be reovered from applicant's 

Salary. - 

Cotd .... 
(/1 
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A copy of said letter dated 14.5.98 is 

annexed hereto and marked as Anriexure'VI. 

	

416. 	That the appli'ant begs to state that on reeived 

of the letter dated 14.5.98 issued by the respondent No.2 

your appliant submitted a reply on 25.5.98 stating the 

atual fats with a further request to investigate the matter 

properly. 

A ropy of reply dated 25.5.98 is annexed 

hereto and marked as InnexuIie_VII. 

	

.17. 	That the appliant states that he on 1.6.10.9 

reeived a showause notie No. r/LISc/GHY/98 issu& by, 

the office of the Senior .  ARL, LF.Railway. Through the said 

noti'e your é.ppliant was asked to deposite a sum of 

Rs. 42,710.76 to the Tanaging. Conrittee of the said Society 

withIn 15 days from. the date freeived of the letter. By 

the said letter your applIant further asked to showause 

as to why DAR próeeding should not be drawn against your 

appiiarEt. Your app1Iaflt thereafter on 2.11.99 submitted 

his reply to the showause notie dated 16.10.98 stating 

thit your appli'ant had already paid an airouit of Rs. 27,954J. 

inr.luding two missing vouhers by the then Se'retary, Co 

Sri. G. Das. 

-- 	rf 1 ctr dated 16. 10.98 and its 
- - - - 	 - 

2- T-  SEP 7-0 	 reply dated 2.11.98 are annexed hereto 

- 	 and iparked as Ann exur..VIII &IX 

Ait, , ahe.tftm 3ench 	 - 
- 	 respec ti vely.. 

	

4.18. 	That the appli'ant begs to state that thereafter 

he reeived a lc-ter No. WB/GHYJC dated 19.5.2000 issued 

by th,e office of the i'sstt. Personnel Cffi'er, LF. Railway 

Cotd ... 9. 
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i.e. respondent No.2 informing your petitioner that the 

rnisappropriated 	operative money standing against your 

applicant had been 'onfirmed by the respondent No. 5 i. e. 

the A5stt. Registrar of Cooperative Societies, Assam, Ghy. 

as Rs. 35,J1.1 vide letter No. cKG0A/64/Pt1/409 dated 

21. 1.99 as -the said amount is recovered from you' appli/sant, 

the same will be re'over from the salary of your 

appliant, the aine will be ref-over from the salary of your 

appliant in 34 instalients at the rate of its. 103/ per,  

oth from 1Vay,2000. in the said letter it was further 

stated that your appliant'S earlier appeals are disposed of. 

A nopy of letter dated 19.5.2000 is 

annexed hereto and rnrked as nnexureL 

4. 19. 	That the app11aflt begs to state that on reeiving 

the letter dated 19.5.2000 Issued by the respondent No. 2, 
11 

your appliant imrrediately submitted a representation/aPPeal 

on 12.6.2000 to the Chief Personnel Officer, i\J.F. Railway, 

Guwahat121 with a nopy to the respondent No.3 i.e. the 

• Divisional personnel Offier, Luinding. In the said repre 	- 

sentatiOfl your petitioflEr apart from stating the atua.l 

fats has expressed his surprised as to how the respondent 

authorities flame to on1usiofl that your app1±aflt is liable 

to pay a sum of Rs. 35,14 8.81. The said representation was 

submitted to- the Chief Personnel Officer, N, F. R ailway, 

Guwahati and the respondent No. 3 by registered post on 

12. 6.2000. 
A opy of the represefltati0 dated 

12.6.2000 and the postal reeipts are 

Ot'r 	 rv... :buu41 

2 	SEFn 	- 

I 

- 

•rp 	 3c.nch 
-.• -• 

- 

L. -- 

annexed hereto and marked as Annex ure  

11 and- ~XII respettiVelye 

Cntd ...i0. 
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4.20. 	That your app1iant begs to state that the 

respondent No.4 1. e. the Chairman of the -operative Stores 

or the Secretary of the said 	operative St 0res in various 

oasion has asked your appliant to submit different 

amounts of.money by way of re&.isation of the aLleged 

misappro priated money from your appii'ant. In one orass ion,. 

the respondent cooperative a ciety has stated that a sum of 

24, 13 	is realisable from. your appli'ant for the period 

during whih your appliaht was working as a treasurer. Again 

vi.de various letters dated 14.12.95 2  .2.96, 10.7.96, 14.5.98 

and 19.5.2000 your appliant was asked to deposit an amount 

of ils. 25,575.2 	Rs. 51,917.76, Pt.% 1,14.,370.1, Es. 4.2 9 710.76 

and Rs.. 35 1 148. 1 as a final misappxo priated amount for 

the period when your appliaflt was serving as a reas urer 

of the said Sor'iety. Further byan audit report dated 

1.2.96 Issued by the Sr. Inspertor of SoIety, it was held 

that a ba1an e amo unt of Rs. 42, 710.76 was lying due against 

your appiI'ant. In this onnetiofl your applIant states 

that in all the various letters different rontraditory 

amounts were stated to by lying due against yo .ir appli'ant 

and as strh. Itould be easily held that there Is no a'tual 

dedu'tIofl that is lying against your ppli'ant in the said 

soiety and as suh the letter dated 19.5.2000 stating the 

final outstanding amount of Us. 35,14..1 lying against your 

app1i'ant 1 s arbitrary and illegal and the same mison'eived 

aestral 
agaIfl$t your app1iaflt. 

• 	su '• 	

V 

That your appliaflt begs to state that against the 

eUVUht 1 	rijs demand letters submitted by the respondent authorities 
V . 

asking your applIaflt to deposit the same as being the out 

standing amounts, your appliant had submitted r .epresenta 

tions on 2. ti. 9, 11.3.99 and 12. 6.2000, hut the respondent 

authorities are yet to dispose off the said representations 

V 	 V 	 • 	Contd ...1i. 
V 	

V 

v.v 



although the Respondent authorities had stated that they 

had disposed of the representations dated 2.11. 98 and 

11.3.99. In this onnetion it is pertineit to mention 

herein that the respondent authorities had never passed 

any speaking ord er's against the repres enta,tions dated 

• 2.11-98 and 11.3.99 for have made imown the reply of the 

said two representations and when the letter dat ed. 

19.5.2000 was served on your petitioner, for realisation of 

the amount of Rs. 	 your appiiant is surprised 

to find that without disposing the earlier two representa 

tions the office of the respondent authorities heidi arbitra 

rily the report submitted by the Respondent No. 5 without 

offending any opportunity of being heard and as suh the 

said letter dated. 19.5.2000 direting realisation of the 

misappropriated amount is bad in law and is thus liable 

to be set aside and quahed. 

14.22. 	That the appliant begs to state that he is a.. 

poor man and has to look after and. maintain his family ,  

wh1h onsits of two s'hool going 'hi1dren and his wife an 

if the respondent authorities are allowed to go on deduting 

an amount of 'Rs. 103 l+/ every month for 34 months till an 

.•' 	amount of fis. 35,14.1 is realised from your appliant 
Oent1 Admirn' 

whAh' amount is not supposed to be reaIsed from the  
'1 

2S[P 7 flDappiirjant nor the appliant is liable to pay the same to the 

Tt 44t ooperative So'iety Ix 1. e. the Respondent No.!+ the amount 
. 	Guwhatt 3ench I 	• 	. 	 .. 	 . 

disputed by the app1iant, if the appliant is not 

given any opportunity to orret his stand that he is not 

liable to pay the amount of As. 35,14.1 to the respondent 

authorities more parti'uIariy the espondent No. 4, great 

harm will be aused to your appli'ant. 

Contd. ...12. 
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4.23. 	That the applicant begs to state that the 

respondent authorities have started the dedution of 

Es. 	1034/ 	out of the total month.ly salary of your appliant 

sin'e Ydy, 2000 persuant to the letter dated 19.5.2000, 

issued by the respondent No.2, 

GROUNDS FOR RE IEF WITH LEGAL PROVISION 

'I 

I) 	Deprivation of the appliants legal rights to be 

heard before issuane of the offie order/letter N o .NB/GHhi/C 

dated 19.5.2000 Issued by the Respondent No.2 i.e. the 

Assistant PLzrsonnel Officer, LF.Railway, Guwahatiwl 

Informing your appliant that an amount of ts. iO3Li/t Is going 

to be dedutod from the monthly s1ary of your appliant for 

34 instalments from Jy'2000 the ama unt of whih has already 

been started to be deduted from the salary for the month 

of 1ay,2000. 

ii) 	Alleged disposal of, the representations dated 

2.11.9 and 11.3.99 by the respondent authorities without 

passing any speaking order an 

datec\ 19.5.2000 of an illega.l 
Central r• 	

Es. 1G34/ every month till 34 

s[prc 	I 
• 	 iii) t 	Nondisposai of the 

_Guwah8tt ya I  

_--- 	- ted by your app.1iant. 

J thereafter passing the order 

dedu'tjon of an aiount of 

xaxisia number of instalments. 

appeal dated 12.6.2000 

DETAILS OF RELEDiES EXHAUSTED 

The appl.Iant had subrnitt;ed representations to the 

respondent authorities on 2.11.98, 11.3.99 and 12.6.2000, 

Go.ntd ...13 
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of the said representations dated 2.11.9 and 11,3,99, your 

applicant was surprised to find v1ie 1tter D o. WB/GHY/C 

dated 19.5.2000 (.AnnexureX) that the said two representations 

have been disposed ofby confirming by the Respondant No.5 

1. e. the Assistant Registrar ofGooperative Societies, Assan, 

that your appli'ant is liable to pay an aount of f.35,14.81.. 

The said two representations have been disposed without 

passing any speaking order. Loreover, the Appeal dated 

12.6.2000 is yet to be 

respondent authorities 

through the respondent 

N. F. Rly. Guwahati wit 

Appeal, being deprived 

disposed of by speakingorcier. As the 

have issued the order of dedution 

No.2 i.e. Asstt. Persdnnel Cffier, 

hout disposing the representation! 

of justie and there being no other 
1-1 

alternative remedy available, the app1irant is eoinpelled to 

approach this Hantble Tribunal by filling thee present. 0.A9 

Cetra! Adfr : 

7. 	JTATTERS NOT PREVIOUSLY FILED OR PENDING WITH ANY 
2 1 SEP7 

OTHER C0URT 

Quwaat& 	j 	. - 	 That the applicant further begs to state that he had 

previously approarh the FIon'bl Gauhati Nigh Court by' prefering 

a Writ Application w.P.(C) 14o.3202/2000, under Article 226 

of the Constitution of,  Thdia for issuance of a Writ inth 

nature of mandamus and or rertiarari. The said matter flame 

up before the Honlble Gauhati High Court on 1606.2000 whereby 

the Fbnble Gauhati High Court after hearing both the sides 

disposed of the Writ ap1ication with a diretion to the 

appliant to approah the Central Adrnthistrative Tribunal 

for relief. 

Contd ...1J+. 
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A copy of Hon'ble Uauh,t1 High.urt 

order dated 16.6.2000 is annexed hereto 

and marked as Annexure XIII. 

E. 	RELIEF SOUGHT F3R 

In view of the facts and f-ir e- umstan n ew stated in 

pararaph 4 above, the app1iant prays for the following 

reliefs ; 

That the letter dated 19.5.2000 vide letter No. 

WB/G}{Y/C issued by the respondent No.2 directing t.he 

dedwtion of Rs. 1034/ per month xk starting from My,2000, 

till 34 instalinents be stopped. 

• . That the appliant may be given an apportunity to 

defend hiirself by proving to the authorities that he is 

- und er no r  ir urnstn es is liable to = pay an ario unt of 

• 	Rs. 3514.i to the respondent authoritlea. 

:ien'tarl d1$' 	rr  ....... ( 
That the representations dated 2.11s9, 11.3.99 

and 12 6.2000 the disposed of by aspeaking order. 

	

GuwbatL leachJ 	 . . 	 . 

9. 	INTRTh RErIEF PRAYED 

The appliant as an intetin relief have prayed for 

sty of letter No. WB/GHY/C dated 19.5.2000, issued by 

1' 

respondent No.2 a • e. the Asst .t. Personnel Ufi ic er, N. F. Rly., 

Gauhati1 stating that an anount of ti. 103I+/ are going to 

be deduted from the monthly salary of your appliant till 

34 insta1ments whih has Iready been deduted from the 

salary of your appliant sine Lay,2000 be stayed. 

~011 

C1117 

	 Qntd •..15. 



11 
.. 15 

10. 	That this present application filed throughadvoate. 

ii. 	PARTICULARS OF THE L P.O. 

1. 	LP.O. IJo. 	(DCL 455S 

Date of issue 

Issue from 

Payable at 	Gauhatj. 

32. 	LIST OF ENCLOSURES : 

As stated in the Index. 

V E R I F I C A T I C N 

I Sri Prafulla Chandra Salkia, son of Late Kalirron 

Saikia, aged about 47 years by profession Servir'e, resident 

of Barpunimnaidan Riy. Colony QTR.No. 326A in the district of 

Kamrup, Assam, do hereby solemnly affirm and verify that the 

'ontents made in pragraphs 	az 3 

are true to my knowledge and those made in paragraph 5 

are rnc,tters of legal advice and the rest made in paragraph 

and 9 are my humble submission made before this Hon'ble 

ihunal and I have not suppressed any mnatterial fats. 

And I sign this yerifiration on 	fkthe day of 

SQpLewe/.. ,2000 at Guwahti. 

rrf ç  

C
Trsbtip 

SEP 

 

whj 3eac 

DEPONENT 

Itc/1 
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ANNEXURE I 

As per chairman. Recs/NGC Sri N.G. Roy I have denied 

the sums of Rs.14,108,00 (Rupees fourteen thousand one 

hundred eight only) against the following voucher: 

1. 	(i) V/No,1979 Rs. 4 1 158.00 

 V/No.1576 Rs. 3 1 710.00 

 V/No.3016 Pho 3,570.00 

 V/No.1855 Rs. 2,670.00 

Rs. 14, 108,00 

Among the above sums of rupees I have submitted the 1st 

instalment: 

2. 	(1) Cash rupees 	 1s. 4,000.00 

(ii) Sri G.Das Ext. Sect. 
Recs/NGC missing one 
Voucher amount Rs. 3 0647.00 

Oe 	mijt - 

I 
GuW3htt 3erIc 

(iii) Sri G.jDas Ex. Sect. 
Recs/NGC taking cash 
from ne (Treasury) 
amounts 	 Rs. 3 9 100,00 

.10,747,:00 

(Rupees ten thousand seven hundred forty seven. 
only) 

Received on 24.10.94. 

Item No.2(i) 
	

Rs, 4,000,00 

Four thousand only from Ex. Treasurer — 

P.C. Saikia. 

Sd/- Illigible 

24.10.94. 

Contd,. .,17 
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ANNEXURE I 

Date: 21.02.95. 

Received .5 1 000.00 (Rupees five thousand) from 

Ex. Treasurer Sri P.C. Saikia. 

Sd!- Illigible. 

21.02.95 

Secretary 

	

QItre :\j1I 	
..' irtil 	 Rly. Co-op Cons. Stores Ltd. 

N .G.C. 

I 	yr 

Contd... w.18 
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ANNEXURE I 

Received I.3,OOO.00 (Three thousand) only 

from Ex. Treasurer P.C. Saikia on 

15.03.95. 

Sd/- Ill igible 

Secretary 

RJ.y. CO-Op, Conts Store Ltd. 

New Guwahati, 

SEp 
rë 

ab  

Contd....19 



S p 
04 

S 

- 19 - 

ANNEXURE .1 

MONEY RECEIPT 

R13it, Co-op, Consumer Store, 

Received P,9,207.00 on 15.05.95 ( Nine thousand 

two hundred & seven) only from Ex. Treasurer 

Sri P.C. Saikia, 

Sd/- Illigible 

-. 	r-3 14  

K.C. Boro 
Secretary. 

Rly. Covop. Cons. Store Ltd. 

N.G C. 

Contd.. . . .20 
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N..çF Railway Cooperative Consumers' Stores Ltd. 
NEW G U W A H AT , G U W A AT -2 

A 

 No. 205 

Registration No 6/28I963-64 Dated 5.8.64 	 . 	
R. 1/l'honc  

PNT Phoiic No_5X)17 

ETD,1,95e 6 	 . 	
Date..... 

J ChstrL°, 	
TO S 	(I C A 

from.................................................. .  

Ccs'tC. 

Sri p C. S 
Sub - Final dobit against 	 ,jikia 

ExTraaeurer 	
AOOfl12.1!!. 

Dear Sir, 	 - 

	

Based on Your varioUs 	
WO cOr 	by 

the Advisory k3oerd, 
RC3INUC as per the guidaflce Of Uovt. Adult. 

from 

Aestt • Registrar of Co-op. Soclet 	
Ags&, Uhy. a sum of R5,25 0 5750 28  

7 0t to be deposited to,the Co_op orat i'Jo 00i0t Los. 

It is needtc°8 to !t e nt10U here that alrO8t jl tbo 5ittiflC of 

Advisory Committee during ,nqulrY 
you  o-o p oroonollY present o.c- v nd you 

c givun 

 

a ll the nocusflrY scope to rprO5OOt your 
O&\O. 

You era therefore, roqUasted to pl.e 8 0 ti.pOOit the ekbove &50UUt 

wit 
to the pre8oflt treasUrer 

of thu Cooporett 	h.0 7 days frOm rocipt 

of this letter f jung which noco"Y actiOfl will be takofl as per oxtoEt 

r UI a. 	

- 

Chaitafl, 
accs/Nc:crn 

- 	.' 
.IUy. 	. 

:c 

copY to & 	4Asstt* ktogiatrar of Coi.operative Societies, 4AcCa' cU.,ahati 

itb tho request to oole the epeCi8l audit, oo that 

immedie.t,e actiOfl to be t&efl to reali 8 e the public onoY at 

an  earlY date. 0, 

nil , 

Chair1 1i 
ILCCS/NGC. 

2 1 

 

.. ..................
....- ....... 

'• 	
' 	

k. 	. 

21 
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ANNEXURE III 

N.F, RAILWAY Covoperative Consumers' Stores Ltd. 

I'Tw Guwahati Guwahati - 23 

Registration No.G/28'-1963-64 dated 5.8.64 

NO .ESTD/1 /95.-.96 

	

From : Secretary, 	 To : P.C. Saikia 
Ghy CcS/NGC. 	 Ex-Treasurer/Recs/NGC. 

Sir, 

Sub: Final debit against Sri P.C. Saikia, 
Ex-Treasurer amounting Rs. 35,148.00 
and misappropriated amount ,16,76893, 

Ref: No.CCDG(A) 123/90/32 dt. 6.2.96. 

In reference cited above, you are hereby 

informed that the Asstt. Registrar of Coi.operative 
Socities, Assam Guwahati has audited the Accounts of 
this Stores for the year 1994-95. A debited amount has 
been shown in the audited balance sheet 1994-95 
against you amounting Rs,35 9 148.83 (Recoverable amount) 

	

Plus 	Rs,16,768.93 (recoverable suspance 
account) 

Rs. 51, 917.76 

You are therefore, requested to please deposit 
the above amounts to the present Treasurer of this 

Co-op. within 7 days from receipt of this letter 

failing which necessary action will be taken as per 
extent rule.. 

Sd!- Illigible 

Secretary 
Rly. Co-op, Consumers' Stores Lid, 

New Guwahati. 

Enclosure : One copy audited note. 

Contd...,22 
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Tka audit of Now 0UWjj&ti Ri1WY Coop. Conu.oc' Storao tU 

for the 	 Wfl tk 	Ofl .11 	~ ftor 1oonJ.flUO 

rr other w.rka the øme wo coleted on 12.12.95. Ch bolnoo o f  

P. 91,77'4 wsvorif1ed and found corroot. The Secretory is osked to 

esit the sa'e in the bania/Q iediately. 

The Cash Dalance as,per audit as on 31.3.95 was T. 271,112 1 26 

instead of ft . 
	 as per cash 1pook. The difference3 are ri8e8 

dUe to Uroug ht forward of less oount of c&eh loalanbe on 31.3.94 nd 

omission /err.rs in different dates and P11 the waunt were with the 

following office 	rers of the se c ie tY. 

	

(a) Sri P,C.Siikia, ExTreasurer :— 	
35,140'03 

25,575' 2 e 

Aii 1pa nk loala rloe adjusted at 
the time of hsnin ever chre 3,21 1 0 

\ 	à credit s1e t K.0 .arui 
;t his own risk 
i\d- credit sale 	1on to 

t 

	

() Sri M.C.orc. Ex_Secy/Tre3Urer 	
6,/440111 

?teceived from I.Sa1ltiw Ex-Tr0 21,53 1 45 

Add fteiVed from i.ika 
ut not accou n ted for 	 111,000100 

leas ant.hande4 over to 
Sri x .Sarkar Tr. at the time 
of handinC over ,  oh.rea 

(c) Sri I .Sarltar t  Treasurr 	.... 	 .. 	 1 • 7,523 1 32 

TetoJ. 	2,71 9 112 1 2 

The anaeent .f the suciety ewas re_constituted by the Annual 

General Meetingr held on 21.5.5. It was surrisiflg to note thnt the old 

CoitteC did not 'hand ever the ehares of the society fornliy to the 

newly elected edy 0  liweever Sri A.Kalita the newly elected SecretaY 

took ever the chtres of the society himself on 1.7.95 with cash balinc. - . 

of s. 37 9 150'O arid stock of the society on that day. Actual cash bolanc 

as er C35h *ok on that day was 291,954 	was with the old Treasurer 

D.Sarkar. The 	lnce of . 254 ,
80014.6 was not yet hanced over to.the 

new SecretrY y ri Sarkar on the plea that lI the amoufl were 
ot 

with his. TheinewlY elected body held ameetn or. 31.L7.5 

n Advisory C.ittee conistin1 of 13' eIerB to oscertain 

the aaeunt to e recovered. On scrutiny the Advisory CO!EittOC node 

o f cash  balenCe as on 31.3.953J stated a.ve nd in th balnflOO shoet0 

he Manning Comm ittee of 
the society is requested to take necS8ary 

legal steps to recover the 	
oint imeediatelY as the busiritiso of the 

society is badly hampered. 	 / 
( 	

i/J 
c 



----- 

' 	 I 
-2.. 	 1 

oc1r & Rec d - 	Altt!Ouh the Jaciety well equIpped 
40 

with fully p q i 4j staff, it *E3 founO that thc iWDICS and records raintoine1 

by the society is far from stisfotorY. The 01LSh botk was not written 

1y for which the actual cash blince after closing of the businces 

could not be ascert2ineol. Huge am oun.t of osh balance were kept with 

Lhe Treasurer. Further, the cash e'k was not signed daily bythe 

cust.iarI of th(!' cash. The 	neent of the society is reuested to 

take steps to 
ieosit the csj.-bamce in the bank nd j .hK not to keep cash in 

hsnd exceeding thn liralt of the byelws of the scc&ety. The gener1 

Ledger of the Society was net maintained for want of which it is very ,  

difficult for audit to ¶ei the figures rIly avilrble. The Manin 

Comrittee is requested to l,k into the miitter' serIius1.y. Full time 

.,cCUntrnt nh,uld be a)op.ir1td unc reripc'rinibiL.t.tY t: be f.1.xed for 

accounts works. 

iress:- The buoineis turnover was found very 	tisfcctry 

g1ld the society a iple to earn gross prOfit of 1t14,31,59412 	and 

after incurring all the mn:geeflt xenditureS of . 

9
42,516175 

including th 	pxecati.on a/c of tb.i/4t4S9t1$5 	 rovióirig provi8io 

for shareholder's rift for a.30,0ee'0 the s.city was able to earn 

net yorolit of . 93,5$3'$1 durihg the year under audit. 

In the last year' s balance sheet the receverble ai.unt fron 

Sri .Sikia, Ex-Treasurer and Sri S,ey 3aiesrn, was 1ept in the 

suspense a/c ani shown in both the debit & credit side of the Trading 

A/C. Out of that n amount of r, i2,*OQ woi reooveré prom ri 

uikia and. this aourit was credited in the Trading a/o of this yer. 

The M.C. is requested to recover the balance amount from Sri Saikin & 

Jey. Further, the following sle wss not sccounted for and as such 

shown recoverable from the 'fel1owifl 
() SriKhaefl £as, Sler 

010,95 :- Sale of iJshs 1rince rurner N, .31 50too 

2I410,5:- 	 Conk Line burner 

(b) Sri L.arksr TreSurer 
23.2.5 less entre cloth snie 	 1'Oe 

____ 	
meinof the $/ held regularly ifld 

allt.gether 15 nes. of meeting held during the year. Th A.Q.M. wos 

held ofl 	21.5. 	and a new C.oraMittee was 	 The 	is re4uested 

to take necessarY steps to finulise th theft 	
rolico. 

I 	Considerifl all theaSPeCt8 ziz., the afl?gerneflt, 	naflo 

LcLr  
c.iti0fl 

and usiness'°f the Society, the ,ssciety is classife 
d 	

ns 

"(ii class s.ciety for te year. 	 - 	 I

0 
( 	 1 ) I 
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If - . 	 RZQR 0t4 	 COOPjiuUg Coi3Ukuj BTufli LTD NEV 

I r: 	THE CA811')ULOCY OF T11i fjW1L-TX AIJ  OX 7>0-6-95.  
-, 	 -: 	 - 

/ 	
I, 3hrL fl.0O1 e  Do,alor Ipot0r of Oo0p1100J t1Uut 

;uk 	R .nUi)y Of t 	tOVe t4 	iaty on 1596 	 ad i6 

ror1tfl3 th, ufrcirlM of o,h halemog & on 30-6-95 vido the in&itruotiun of th 

Astt. }cgLtrQr of 0o—op8Zoiot1QUwti0 

o0t 	urti.tg tti 9njutry, I aja uctiv-Zlod that I bc r000i- 

y (  t 	l&tcd B1an -ibot of the Booity CLO On 51--95  zhJcli 

by 3L 	jui LJiOr Auditor OC 	 OzhDcLlmaoo, 

as pr uAia Hlanoo 131oot umn ,  m%9 0 4 o. 272o26 9  WhIlo it la foux th.nt 

l oaa1 b1Aue' per ozub Iookr thai f39oiot1 	 y.' 

	

2,9O967 oih 	TKo 

rxnoour fle. 2205 iat fio1 r ponnibllity to  3h.r1 2ji1.ih i3 axkAx, , thLQ  

) .thn Treaurur Of the Dooigty. TMoo 	ou.nt u&z not reZulQxijjod by ad 

t&ng in tba Culi rook, by L-ho Cu4iit-or ' On tho 01001ng i&y of t 	audit 

Durk;ja th4 poriod from -4-95 Lo 30-6-95 	ri Bi.)nh SeArkur,  

the then traiurer of tho Cocioty malutained o Cih rook 

rvoordo by holAirtg tho o}nrgoupto 30-6--95. Lo per provision or tue byo-law or 

the sociaty, tho roNponILLbility ifis fizack upon the troiurGr rogrdin oaili o.ntAJ 

etook oto owever, U ii intore3tiAl7 notad tit thero ia no any aingle 

3tgnaturs in the caeh liook by tile porOa who au1ntaino1 tbL6 reoordi ?  8peoi.u1y 

Caeh nook. J(oroovor on tho lot diky of his, tonu.re of offico ac tro urrr, he  

i4 not oloee4 tne Caoh Ddok &nd aa a 	uIt Coih balnoo on that part...ou1ar 

MtO oanziot be aaaortainad 

1 ot tho b&oic of tho x*(Do ,3rdz &so 1r availablo in tho &ooioty0 j 

proparo a 0a13h Aocoutt ith Lue oexo by oxelnthg all roloant doownonti and 

each hoad of aooaunte. It'ie fixed that the cazh balanco to on 30-6-95 is 

fie 	3 9 O7,910.63 (Ploaoe goo tht, 'Jh acoount GLOIDUod horocith ) 

0 	 Tko. re,ponibility and.1i .ability of the aboie o h•balanor is 

fixed upon tho f0llOving office boarere of tho 3ooity a& fo1iot 	- 

0 	 . J.i1 Bikttii L)uxkar ( Troanuror) 	11m . 22432169 

2. 	P.CSaikia( 1.x- Tx - eu - r) 	11i4 	35148.03 

H3. 	1.1oQ.0 (- Becrutary ) 	R 	44011 

Total 	Na . )07,91006 

• 	 0 	kiotoyor, 1tIrLu1 tL lut(ir 	rio Jri 111kaol 3arkar, had 

.r Ite 37,150.60  to thoyr jzit tro&jur on 6-7-95 out or hio total Cih 

bilnie of EA.2,24,)21.6J. TAi 	uL &acox6lngly daatd in the Ou.rrent 

of the 3o4y.oreo,r hc..(Si Saxkar) hntt made p.yont  of.. 
• 23199.00 to a 	irty uuLxit.jL an outtit- WIC1111C bill tn aJ.rreront datea. The Copy 

of the bi]J. 14 	ul(,ud ii(frwitb). iino, him liatij].jt) -  or C.h Bulano 0 	th1 
• 	di&t will bo 1i. tU973.09 (flu. 224)2.69-)7,150.,60-2u,190.00 - Ro.

• •  
5U,973.09, Oi& tho otJii,r liuwl 3r1 urkux had ro ali .mad an amount of JlunS000/- 

0 from hjmd 3 or 01) 2U--95. ajtiuvt the lalauo Uhel t 000v41 aiiuunt from  
ri Duj. amounting Re. 45 -,.452.IJG ac por Balance Llheet 94-95 	But 3ri 3nrkar 

had not  adod in the C.oIi )iooz and honco Us 	 iind liabiLity 

of Coh balunuo icill t%tMild 11a. I,0113.0' + RI). 	 Ji,.65,973.09.. 

The cboo amount i ot11l lyJ.ng ijtth JrJ. 3arkar 

0 	• 	 00  

\ 

L 	

I 	 I4LAMrA*,ø 

0' 	 I 	I * 	4.$ 	'd 	 I 0 	
• 	 •.: 	0 	I 	 . 	1 	00 	

0•• 0 	•. 	• 	0 
J 
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In Cuuo of rocoyorb1c, m moun from Bri ?i.C. Boxo tho thon Lkeoy .  

	

b OJho iouitty, ho hul r-oo1'cd t:O 	 5,000.00 ui4 Ja. 9,207.00 O 
( 

(W4 	ri fl 	tu flri. )?.0 .U1k1 	potIviy. flat ho 

i..S.d not dnponitud tb. 	ouutii to tho ttiur , r and rot"Inoct on hi0 eutoly till 

thic &tt,. Horioo him IiAbility in thla. anto im Xt. 62,647.11 ( Ouh bs1ithoo 

• 	fl, .1:0,4.40.11 t Au- 	000.00 + iL. 9,2:07.00 	62.,47.1 i) (P).oA,jo 000 tho 

Photo aopy of tho g0oulanzAn). 

A13 P.C.Jj.tik1tg puiA 	9 g .20 -1*() to 	ri .1.C. Jioro au per &.tzO' 

dooutnonLg hI 	dki) 1IMbIitI will bo 1.04883 t £h. 7p561e0O' Rri 

42, 710.7( 	ri JfAlklm hI 	J)kC Jfl - 9, 2J7.UO 	•Wt€ tho .I(A1 lLflOI 1iuci I rCJOOVOrU- 

blQ kOUflt or hi't. 16 0 7U.95 

• fiou at proQnt 9  th fOilObithg ciaountz are cuzdo liAblO to tb 

f011owing officu boarrt 	j tO1LQt — 

1.Cni D1kah 	rKi- 9 	 1163p973.09 

2.3r1 H.00:Doro 1, 	 R. 	62,,647011 

42,710.76 
• . 	 4.ZJri &J.C.Dny. 	 Am . 	35,452.138 

Rn- 

	

rnL 0 )0 4  by th 	ioy.  . th t. :Jri, :3.0. iy 	Jj tOpO lii to 

ttm Of 	InUuiitj iI.ii,it. it Lei LJ.uliIlity uf Li. )).412.UIJ. i:in 	ittiuuu.nt .i.0 rju- 

&, 	to rLs0.1rj1 tha 01.itoturd1pa 	bn.]i:' u ftor udju(ALj.htz th,, uotuLt j ((; )O1 t 

£AUtOUflt (1uLifl 	cuj- ijt ),jIOd . 

fIønc. m.nuBoe,nt i 	diiectad to take zjui.t ito.Ion uth,it tho 
buvo offjc 	bnnrn.rti 11:'JtIdIut)y intinatth 	t ," Q 	jrtmortt fOr Obt&&iLL.tng 

&ctLon in Ulis rQgud9 

I 
- 

( M.Gooj,) 
onior Iztcpoot.or of COoiJooiotio 

Copy to— 	 . 	 • .. 	• 	

•:.:::(. c. 
Copy In th 	Jooy. 	( the ' 1 0 cle ttr fur Iofox -citl.o.n u:iá tttkln g  .nouny uOtIon 	 . 

3onic1r In.potor of L —_Op1:;OoiOtiO,3,  

	

J W A 14 	1. 

fr. 	. 

:j 	 ••'•' 	.1. 	
.:•' 
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GOVE±LMENT OF SSJ4 	
I 	 I 

( AFFICE OF THE. ASSISTANT RGITRAR OF 

	

I ._...•, 	' 

Oe 	G120/9293, 1 	 bated uwiati, tne 10th u1y/960 

From ;—. 	 Sri A.K.Btacharya,  
Assistant Registrar of CQ --'bpe'ra'.tive'i , A 

' '2 	' 	, 	. 	SoCietiea,GlwMhatio. 	.: . 	. •,,,•.:. 

ful1 Che,  Ska, (ExzTreasurerfr 9 	I  
-NLFJZ1y COOpS Cones C.S.Ltdoniniaithn'Ghy 9  

ked T.N.E. QR0 'NO. 326/A 9  Bauni idan:k.F.R1y' COld, 
hy-21.  

Sub :-'. ' 	NOTICE FOE REOOVERABLE AMOUNT OF N0F.RLY COOp: CON'S 
C.S.LTD.E1U1UN1MAIDAN G. AS pER p/s. FOR THE YEAR 

- 	 - 

Rof z 	 STD. 1/95-96, dt. 7-6-96. 	 , 

Sir, 

Pe 13Mla1ce,Sieet for the year 1995-96 of N''.RIy,.Cooz 

Con'3 C.S.Ltd, has'rcuIeced the recovery of Re. 1 9 14,370.18, 

Therefore, You are hereby direoted to dooit the eai 

amount in the society's Office within 15 daye'fatM recet of this'lette 

withOut fail. Otherwise 9  the undersigned is duly bound to take the legal 

actiOns against you. 

Yo'ur'ü Thi.hfully, 

Aseistant Rogietrir .0.1 0-operative 



,44A-Me) ci:d 	
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Office of the 
APO*Guwalmtj 

NO:WB/GHy/C 	 Dtd 14/5/98 

/ $ri. P.c.Saikia,. 
Ud.crc urder Ys/Gc 
zxzcc 	 / 

Sub- M-ij ropri iori oP  oO-opxatd.ve móny 
r 	flCC/Nc. 

The oecrethry of RCC/L'Gc heiz ira.imateci vid' 
his letter dbted 2.... 	and 4p2-1 that you are invo1ved J 
£i-  the mth-appropriaUon of Railway co--operativ mony 
amounting to Rs., 42,710.76 from RCCS/NGC hwile you were 
working as treasrer in the year 1993 -94. The alleged mis - 
appropriation of co-operative morley has duly been audited 
by the inspector of isstt: Registrar of co-operative so-
Citiej,GuwaMt1 vide his audit report of 10/2/96. 

In view of the Qbove, you are hereby asked to 
show cause in writing as to why the mis-appropriated money 
will not be recovared from.your salary. Your reply on the 
above should reach the undersigned within 15 days from t1e 
date of received, of this letter failing which the amount 
will be recovered from your salary in inetalment forthwith. 

APO-G WAIIATI 
Copy tO: (1) ,GN(P)/MLG, 

DRM(P)/LIIG 4 	forinformation please. 
SR.DON/LI 
SR.ARM/GHY. 
YS/rGC. He is advised to hand over the letter 

to Sri P.C.Saikja, Hcl.TNC/NGC imediatelyc 
and send the acknowledgement to 7PO/GHYO 

IO-GflWALkTI 

: 	 A6iJzE- 
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ANNEXUE VII 

From : Sri P.C. Saikia, 	 To : APO/GFiY. 
Ex-Treasurer/NGC Re Cs. 

Sub : Statement. 

Ref: Your letter No.WB/GHY/C dt.1405,9 

With reference to your letter cited mention above, I beg 

to state few lines for your kind consideration and proper 

justificatiQn. 

That Sir, I was the treasurer of NGC/Recs during the period 

from 1993 to 1994 March. During that period CB was amount 

Rs,6471:,59 excluding the staff salary. Salary was Rs.12484.00 

so that become 1.84714.59 plus Rs.12484.00 Rs,97198,59. 

Cash become short .3636.59. On the other hand, the chatrman 

fixed up a liability of Rh26138.00. So total liability come 

upon me is Rs.28024,00. Among the said debit amount, I have 

been paid 1.21200.00, Remaining amount of }.6754.00 has 

been shown against in the missing voucher s  

That Sir, I am very sorry to say that why Recs/NGC is 

against me. On the other band, I hand over the 

all cash amount including staff ea1ay short deposit and 

recoverable money from the staff and directions to the 

Secretary of that time, 

That Sir, if you kindly iieply me that the letters which 

you receipt from the RecsNGC is very much grateful to me. 

Therefore. I solemnly request you to kindly investigate 

the matter with a grand manner and proper justification 

please4 

Thanking you, 

End: AU submitting documents 
due enclosed herewith for 
your disposal please. 

Sri Prafulla Ch. Saikia 
Ex-Treasurer/Re cs/NGC 

25.5.96 

Copy to: 	,Sr. AFUI/GFPI for information and proper 
justification please. 

-I 	 Contd.,.,29 
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)h 	shOW CU5C nOtiCC 
in conflectiOfl with j_appropri 

 consum 
tion of moreY 	

storS Ltd,C. 

with rr° to DM/P/L1MG° s letter 
	

S 

r pote 1  Y SrIflPe0to3: COP 	
ttv 	ocie- 

t1e3/GU1ti that durifl ycilC thnure 	tet 	the 1y 

• /Ltd. 	CO-°9 	
cOfl' 	

tr.JN 	
i the ye'r 199- 	ou fi 

tO hfl QV 	
CSh 50flt 

of RS.42176 tothe ew1y 

ect 	noqg (fl\itt'.eC f th 	aiô 	
as pe cash 

You ar hbY asked to dp0sit the arnirt of 

LLtQ 	
to the anaginc comitt 	

0f the co_OPO t1V COfl Qs)r 

within 15 dayS on. ceipt of. this letter. 
	 S 	

5 

you re isO 
hereSY ased to show cau as to why DR 

pCC2 

dings sb1ö not e initiat 	
for this gross irreQU1itY and rnis-- 

of. p\31iC ITtOflCYG 

	

sr 	 •• 	

S 

CoPY tO 	

S 

to hi's letter 

td 	E 98 

20APC/G1Y for j0f.onnati0 and necessarY action. 
	S 

PCCS Ltd/tC for 
rfOflfltjC 

for jnfoatb0n' 	
• 	
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ANNEXURE IX 

From: Sri P.C.Saikia 
	

To: 
HdSTC/NGC 
	 N.F. Railway1 

hrough : YS/NGC. 

Sub: Show Cause Notice. 

Ref: Your letter No.T/MIS/G}W/98 dated 16.10.98, 

• Sir, 

In reference to your above quoted office letter, it 
is informed you that I have already been submitted show, 

cause on 27.5.98vide APC/GHY 1 s office letter N'o.WB/GHY/C 

dt,14.5,98.. But I have not received any letter from DRA(P) 

LMG regarding the above reference. Howeve:r, again, I have 
stated the above matter, for your disposal ilease. 

1.1 	During the period from 1993 to 1994 (April(93 to 
• 	March'94) CB was amount of Rs.84714.59. 

2, 	Staff salary was Ps.12484,00. 

3.. 	Ex. Managing committee fixed up liability amount of 
Rs.27954.34. 

40 - 
I have already been paid, amount of 27954.00(includiflg 
two missing voucher by Sect. RecsNGC Sri G.Das) 

5, 	I have been submitted amount of ,93312,25(includiflg 
short deposit by saleman recoverable from the staff 
and directors of that period). 

6. 	All the documents of short deposit voucher of 
recoverable from the staff and directors have been 
submitted to the Secretary of Recs*NGC (Sri P.C.BorO). 

These are the actual fact. Now. again I solemnly 
request you to kindly investigate the matter with good 
manner and proper justification please.. 

Enclosure: Submitted all documents 
Thanking you, 

Sri prafulla Ch. Sa'ikia, 
HdSTC/NGC 
2.11,98 

Copy to : DRM(P) LMG for information.and proper' 
justification. 

Sri Prafulla ch. Saikia, 

iL-.---' .'fraLT 
	 HdSTC/NGC. 

AC~Atvk (5~t 

4- 
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Sub i- 	 ocovory of co -operative misappoptatod money , 

Your 

in roferorxG to your roprisefltutiOn mentioned 

ebove, this is to inform you that the mis -appropiutGld 

Co -oporitivQ money starkling . aVainat you, hoi be'n 4 OOfl-

firmed by Azsiutant Registrar of cooperat1vs societo.', 

Guwahati, Asam as R.35,148I91/ vide his letter No-C.KQO 
?t/64/Pt.V409 dnitcd 21.9.99. ~ alary '  

dnce the aforcid amount 

will. be  recovered from yo ur 	in 34 in'tQ1flOflt9 

a.1034/- p.m. from My'2000 onwards and your QforoLid 

ppea1 are stand .d.tsixsed bff. 

This has the sanction of the competent autho- 

rity. 

AR/GHY 

Copy to:- 
sr.ARM/C1Y for kirxi information. 
CS/P/bill at office for making recovery as 

I nclic atcd etch 
ChaIrman, Rly. Con3umners Co-operative stores, 

-c;uwahati for inforrnetiOfl.ifl reference to 
his latter dated 15.12.90. 

• 0 
- 	 \ 	A ro/GHY 

L 	
P 

- 

• 1 ' 	 - 
I 	 •.:- 	

4t. 	II 	L .. 	,.. 
I - 
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H 
To 

rhe 	
et1wtj, C'wahtL-t-- 

rJUP) : 

th Oue Wrospect 	Ce h onaur to nfx 

you that I was wr1tn as Tresuxur in the di;ay 

Cperatve tnu r 1  tircs Ltd. g. Dativvi riin,1dir 	r1r9 

the 	 from ,4.92 to 31.3.93 and 1.4,93 to 1.3.O4, 

urir,ç my tenua frøm 1,44,92 t 31,3,73 es 
II. 	f the etd 	operattve CWy, I roncore(t rr' service 

4$ a £reasurer of the sd ciQt'/ t the •ittsf3ct 

t aU concerned, but duziicj the tenure fxoza 1,40 3 to 

31.3,94 MUe I was working a s a treaiurex of the 

said 4400perativo óciety, some mom41es reirding 

Cash etc* cropped up in the said society which I was 

not at eU involved. Inspita of this, an enquiry was 

con ucted ty the Qiaix tpan of the said *Dpexativ. 

Sto*. Threaftr, on audit was rnade f ax the year 

1994-95 by the sstt, testrar of .operattve odittes 

a t1eb8 zuo4L4 of Es. 1,9177 is 

showr to be cv.rabLo from i. Thereft,et the -socrotexy  

of tte said C 'ope:ttve Stores vide letter vo o  STD/ 

1/9!~-96 cat.d 6,,96 directed rae to deposit the said 

amount of 	1,917.76 to the Xreesurer of the said 

3Ct$ty w1thir 1( seven) days. 

That $iz, ag'aln on 10,7.6 vide letter . IKCiC 

issued iy the Astt* egistr.r of (oparative 

ocieties, Assam#  Guvvabiti I was dxectad to dep4t 

Ccrntd..,,11 
L in 	 Ccp 

I4JJ 
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ce-shet 	th ye 	95?6 	the M, F RaiIw 	' 

4ttve 	 f z 

I W 	ztd to depot th j: iithjn 

th date ol' x44pt Of ti said Løttr 

dat 179 

	

bt Sty, 	in t 	 2etter TJE/ 

G11t/C iud b t *fft 	f th *P 	h*t £F 
Gt L was Lsuod to Roe 

44 
r 

I MtId not doP!t 	 • 4710e7.  Mth 

is th 	 *T t 	td1iy 

	

Operative cbri 	r;t 	 the 

•
UO PDXiO4 dwin i*.tch w 	 .&se,  Et 

3y the said lett : 1. was 4tiasklod to utt my xop' 

4t1113 1(ftften) dAys fm the 8e10. of xeca.pt f the 

said 1tte 8ted 14h%. 

• 	• Th4 	I ói  

	

irsuitWa y 	t 

the W sw *u not cktd 	issued by the 

sttir  

Thst 	t the afti 	e1 rn e lattGg NoZLtC/ 

OtY/4 	te4 I, 	 bV the ntox M/GEflr !U 

	

4iwy esi9 ne to dpot 	 427U6 

ti th tnçi 	tLttIe f 	 ves X 	d 
SaLe 	hd *Vt th atdcatt to,  the 

• 	 t 	c :pø*etivø 	 'the i4d• • • 
wt 	to thw, •se • 	tø 	• • 	• 

Pdt  t houHJ t be LftLttod çis ne, 
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. 	 . 	,. , . stro, Z. 04.OI:gain a 

tB/r4Y/e dated 	 ttw4 b th 	fft;$ 

of thiab ,  Aststmt 	 ir 	NY 	Uw*, . 	. 	. 	,,., 	 , 
43Uwtht 	Oatirkg tt 

. 	\- 	: 	• 	.. 	 . 	•i•• 
t 	 Øf GØp4 

t 	&,cLs Ask, awatt is 	tec t 	ar* 

f R4 34 114011.0 31 ai h 	pprGp zi*d 	ewt 
gL%1tt ra 	d aM. 1,0341= iU 

b d4duçte art u 	4 	 t1 

saUttøn ;!3a!r 	26 

ThM S, 	: 	uxiu 	tt4 	that 

erIr 	prit 2 i3 . 18 w 	i I 	. 99 	e 

t 'to ba 	 f 	e 	I h 	t 

tG 4CfflI00 A 
thaL t1a ab 	at3td iunt 	e 	t it 	iL 	Ii 

: X 	 with tit srezty v , tt y*u 
t 	cdr r 	 ittt4g1y end at 

M sfrIe 	Uø to v lvw,faw an 	 to 	that 

vek 0114 	étte 	 t *U vva,  iLble Ift,  or 

kntd 37 tim Tzaasuvoisomtoxyof tM Md 

3 

Thet 	Axtr 	tts tt Xairmad 
depsttc 	t 	rwt 	2?14/ 	is du 
zGei ved f'rd. 	 by tzv 	 t 
t 	gd 	wt urs n*t tc&er Ifito coasldoxaUonwhUo 

n1r 	'the moont b 	Jtt, 	gt 	i 

th t14 

UOd Lttr dtd WWI3 

cUtcGr, 	h4i 

1144., 

S. 
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IN Ti I I• Ce AU A'L' 1 1 W1 I c0U wr 

(HiGH cOURT 01' A33AM * NAOALANLJ IMOJ1ALAA2MAN IPUR s TRIPURM 

MIZORAM AND ARUNACHAL PRA.EH ) 

W.p.(C). NO. 302/2O ( )0 

shri Prtul1ti Ch€jnclra Sdikid, Son of Late Kalimjifl 

Saikic, Presently resiUlnq at Bam'inimaidn Railway 

colony QTR No. 3264 ,Guwahati -21. 	..Petitioner. 

-Vs- 

The Union of Indi8, Through the General Manager, 

N.F *ailway,Guw&.ti -  12. 

Ai31t. Peronnol ofticiz,N.Jf. Rai1wy,Guwahti 

Diviionjl Pejonnel of ic.'r,Railway Lumdinrj 

The Chairman, Railways co-operative Consumers 

Stores Ltd.New Guwaati, Guwahati- 21, 

Asstt. Registrar of Co-Operative Societies,Guwahat 

•0 Aespondents, 

:PRESENT; 

THE HON'BLE MR. JUSTICE P.G.AGARWJ. 

Contd. . .2/- 

I, 
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For the petitioner - A.Srrna,Mr.C.1Ds Mr.A. 	ah. 	H 
OK the rpOfl flt:$- 

Date of Ord'r 	0 1 1) 	H 

16,6.2000 

Heard Mr.C.K. D3& learned couse1 for the 

petitioner and the learned central Govt. Standing 

CounGel. 

The petitioner is Raily employee and h e has 

challenoed the order of deduc'tion from his salary of 

cittin amount Which is alieqed to have been misapproprj9te. 

The c,ntrl Athniniatrative Tribun&1 Guwahati has 

Jurisdiction over the employees Of the N.F, Riwty.The 

petitioner may approach the 0enral Administrative Tribuna1 

Guwhjti for relief , if any. 

The writ pOition stand5 disposed of 

QCCOrdiflgly, 

JUDGE. 	 .1 

COMpARjr) HY.......... 

tr capp 

C'k 
(Cupyuj) 
	34 GAWRAT1 IUGj C()U7 	4-t cr 
 / 	1• Ato7j,4 US &t of JII 
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-I --.- In The Centraj. Administrativ riuY 	
, 

Guwahati Bench :: Guwaha 	ati Sho 
-- - 

I 

OANó, 309 of .  2000 

	 mL 
Sri P. C. Saikia, 

.. Applicant 

-Vs.- 

U. 0. 11 & Others. 

Respondents. 

In the matter of s 

Written statement on behalf ot 

the Respondents 

The respondents in the above case most respectfully beg 

to state as under; 

1. 	That the respondents have gone through the Original' 

ApplicatIon and have understood the contents thereof. 

2, 	That the respondents do not admit any statement except 

those which are specifically admitted in this written 

statement. Statements not admitted are denied, 

3. 	That in reply to the s tatements in paragraphs 4. 3 to 

4.5 it is stated that the applicant Was elected as 

treasurer of Railway Co-operative oonsuaer's stores. 

Ltd. , New quwahati in, 192 through secret ballot votes 

by the members of the coeperatjve society and was not 

appointed as stated by the appUcant. It is also stated 

P/2........ 
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that the treasurer is the sole custodian of the cash book 

of the ce-sperative and is xesponsi,1e for updatin the 

same. The cha..rian and the Secretary have the responsibib.ty 

to supervise the overall mrks of'the çe-operativé soiety. 

	

46 	Thatkt reply to statements in Paragraphs 4. to 

4.10 it is,stated that as per resolution of. Nlnual 

eneral Meeting a 3 member c•iittee was foxed to 

onduct erquiry into the financial irregulàzl ties 

	

• 	involving the applicant. The said committee summoned 

the applicant to explain ihe charges brought against 

him and accordingly the applicant attended before the 

committee and explained in his defence. Hence the 

allegation that he was not af.fozded any opportunity 

to defand himself is false, maliGious and mislending. 

That in reply to statements in papa 4.11to 4.12 It 

is stated that the final amount recoverable froM the 

applicant was confirmed by the Asst. Registrar of 

• the Co-operative society as RE, ­ 35 1,1489 8i by a letter 

dàted2l.4-99. 

	

• 	,•  	That in• repIy to the statement in para 4.13 it is 

stated that ARGS/wahati deputed one senior inspector 

of Co-operativésociety, Sri H. . K. Gogoi to c.duct 

• 	 special audit / enquiry into the misapp roprl.ated 

	

• 	 • 	 • 	 .  

C187

.8.96ndaçcordinglyhe submitted his report on

)howirLg recáverable auqunt of Rs. 42 9 710.76 

against the applicant after duly takinginto account 

Rs. 9207/- deposited by the applicant to the then 

	

• 	 . 	 • 	 • 

S. 
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Secretary. It is also stated that the amount, of ,  

1S. .'2,1'1P.76 W8S ater: correcte.d;and..confiied by, 

AR$/Guwahati as Rs. 35 9 148. 83' before reco'ery. 

71 	That in repy to the a tatents in para. 4. '!5  to 4.16 

it Is, stated that the Secretary RcC$,ew Gwahati had 

intimated to APQ/GHY by his lett±io. RCCS/I/MI$P/ 

97-98 dated 4..2.98 áLongwith audit 'reportoñduèted. 

by co-operative inspector of State Govt., that the 

applicant was inioJved in misàppropriating Es. 42,710.76 

d requested to recover the avoun.t from his salary. 

Accerdingly the applicant was 
I 
asked by APO/HY by his 

etter.dated 14-5-98 to submit his writt&iepJy. but 

such rep1y has been, received from the appiicant. 

- 	8. 	That in reply t0 statement in para 4.17 it is stated 

that the Secretary, RcCS/NGC requested DRM(P)/Luruding 

to take necessary action fo± the recoery off einbezzted 

money 14om the applicant. Thereafter DRM(P)/Lumding 

advised Sr. AFM/GHY to takénecessary'.'actibn Sr. ARM/ 

GHY issued ashoW cause notice asking the appicant' 

to"depbs•it the mis.-appropiated money. It. is denied 

that the applicant had deposited Rs. 27,954/-* It is 

stated that no money can be received by,.the co-iperative 

society without issuing money receipt for the same. 

L 9. . ThatiSL rep1y  to the statements in. para 4.18 it is 
• 	 ' ' '' . 	 ' 	 ' 	 ' 

tate&thatthe applicant,su..bm1tted.  an appiictioii. 
- 	--i, 	- 	 .'!. - 	 -'•,• 

4 dated11-3.r99 requesting APO/GHYtore-investi-gate 

	

............. 	;• 

the matter. The APO/GHY 	1is 'letterNo. Wa/GuY/C dd. 

30-3.99 requestedthe ARC$/GHY to re-examihe and 
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coma.inicate his decision regarding the recoverable 

amount from the applicant. The ARcS/GHY by his lettei 

No. KG/OP/4/Part/409 dated 21-99 confixmed that 

the anóuñt recoverable from the applicant is Rs. 35 9 148.81. 

In this contest itis pertinent to mention that as per 

hepter- XII, Sec-70 of the Assam Co-operative Act 1946 

(sibstitutedby Assam Act-XIII of 1975) respondent 

No. 5 is the competent aitho±ity to decide matter 

regarding assessment and reoovery of co-operative money. 

On receipt of,  the said letter from ARcS/GHY the case was 

Putup to Sr. 
I 
ARM/GHY, the local coñt±olling officer of. 

the .appiicant,and he ordered for recovery of the a'forésaid 

mount from the applicant and accordingly recovery was 

started 0 Rs. 1034[7 per month from May, 2000. 

100 	That in reply to• the statements in para 4. 19 to 4.21 

it isstatedthat after receiving representation from the 

app.lJicant the matterwas re.-examined and the applicant 

Was Feld responsible for miss-appropriation, of the aaid. 

amourQf :1 	3,.148.81 and recovery of the same was 

recoiien.ded which was comunicated to the applicant by, 

letter dated 19-5-2000, 

11. , That in .the facts and circumstances,of the case the 

pplication deserves to be dismissed with cost. 

• 	 VERIFICATIa 

, KI 	K 	 working 

as ., 	4 .PQ7) 	 4L (Môni,i' 	W.F. Rly. do 

hereby verify that the statements made in para 1 to11are tue 

to my knowledge, 

•, 	c) 

G*iwahati 	 Signature 

S 	I 


